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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 16th August, 2018

No.25-HLA of 2018/49/18166.— The Haryana Pond and Waste Water Management
Authority Bill, 2018, is hereby published for general information under proviso to Rule 128 of the
Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 25- HLA of 2018.
THE HARYANA POND AND WASTE WATER MANAGEMENT
AUTHORITY BILL, 2018
A
BILL

to establish an authority in the State for development, protection, rejuvenation, conservation,
construction and management of pond, utilization of pond water and treatment thereof

and for management and utilization of treated effluent of sewage effluent treatment
plants for the purpose of irrigation, thereby reducing stress of over exploitation of
ground water and for matters connected therewith or incidental thereto.
Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. ) This Act may be called the Haryana Pond and Waste Water Management Authority
Act, 2018.
(2)  Itshall come into force on such date, as the Government may, by notification, appoint
and different dates may be appointed for different provisions of the Act.
3) It applies to all ponds in the State but shall not apply to a pond-
6) having an area of less than 0.5 acres;
(ii))  located in an area notified as forest; and
(iii)  located on private land.

2. In this Act, unless the context otherwise requires,-

(a)  “Authority” means the Haryana Pond and Waste Water Management Authority
constituted under section 3;
(b)  “Chairperson” means the Chairperson of the Authority;
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()  “district level committee” means District Consultation and Monitoring Committee
constituted under section 12;

(d)  “District Pond Management Officer” means an officer of Group A service at the district
level, to be nominated by the Government;

(e) “Executive Vice-Chairperson” means the Executive Vice- Chairperson of the
Authority;

® “Government” means the Government of the State of Haryana in the administrative
department;

(g)  “Gram Panchayat” means a Panchayat constituted at village level under the Haryana
Panchayati Raj Act, 1994 (11 of 1994);

(h)  “member” means a member of the Authority and includes the Chairperson, Senior Vice-
Chairperson and Executive Vice-Chairperson;

)] “Member Secretary” means the Member Secretary of the Authority;

) “municipality” means an institution of self-Government which may be Municipal
Committee or a Municipal Council or a Municipal Corporation;

(k)  “pond” means a tank or lake or any other inland water body having an area of 0.5 acre
or more, whether it contains water or not, and mentioned in revenue records as talab,
johar, tank or by any other name and includes green belt and the peripheral catchments
areas, main feeder inlet and other inlets, bunds, weirs, sluices etc but does not include
wet lands as notified by the Government from time to time;

) “prescribed” means prescribed by the rules made under this Act;

(m) “protected area” means the area declared as such under section 16;

(n)  “State” means the State of Haryana;

(o)  “village level committee” means the Village Pond and Waste Water Management
Committee constituted under section 19.

Cfo/rfﬁ}tluﬁ'on 3. (1)  The Government shall, by notification in the Official Gazette and with effect from such
of Authority.

date, as may be specified in the notification, constitute, for the purposes of this Act, an Authority to
be called the Haryana Pond and Waste Water Management Authority with headquarter at such place,
as the Government may, specify.

2)

The Authority shall be a body corporate by the name aforesaid, having perpetual

succession and a common seal, with power to acquire, hold and dispose of property both moveable
and immovable and to contract and shall by the said name, sue or be sued.

A3)

The Authority shall consist of the following members, namely:-

i) Chief Minister, Haryana Chairperson

(i1) Minister In-charge, Irrigation and Senior Vice-Chairperson
Water Resources Department

(i)  Minister In-charge, Development Senior Vice-Chairperson
and Panchayats Department

(iv) A person of eminence in the field ExecutiveVice-
of water resources management with Chairperson

proven track record having minimum
qualification of graduation, to be appointed
by the Government
W) Additional Chief Secretary/Principal Member
Secretary to Government, Haryana,
Finance Department
(vi)  Additional Chief Secretary /Principal Member
Secretary to Government, Haryana,
Irrigation and Water Resources Department
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

4. (1)  The salaries, allowances and other conditions of service of the Executive Vice-
Chairperson, Technical Advisor and Member Secretary shall be such, as may be prescribed and shall
hold the office for a period of three years or till attaining the age of sixty-five years, whichever is

earlier.

(2)  The tenure of the non-official members shall be for a period of two years and shall not

Additional Chief Secretary/Principal
Secretary to Government, Haryana,
Development and Panchayats Department

Additional Chief Secretary/Principal
Secretary to Government, Haryana, Rural
Development Department

Additional Chief Secretary/Principal
Secretary to Government, Haryana,
Urban Local Bodies Department

Additional Chief Secretary/Principal
Secretary to Government, Haryana,
Agriculture and Farmers’ Welfare
Department

Additional Chief Secretary/Principal
Secretary to Government, Haryana,
Public Health Engineering Department

Additional Chief Secretary/Principal
Secretary to Government, Haryana,
Environment and Climate Change
Department

Vice Chancellor, Deenbandhu Chhotu
Ram  University of Science and
Technology, Murthal (Sonipat)

Director, National Institute of
Technology, Kurukshetra

An officer, who is or has been working on
the post not below the rank of Engineer-
in-Chief or equivalent in the Irrigation
and Water Resources Department or
Public Health Engineering Department of
the State or Central Government, to be
appointed by the Government as
Technical Advisor

Two persons from amongst experts/social
workers in the field of environment,
ecology or pond development and
conservation, to be appointed by the
Government

An officer who is or has been working on
the post not below the rank of Chief
Engineer or equivalent in the Irrigation
and Water Resources Department, Public
Health Engineering Department or
Development and Panchayats Department
of the State or Central Government

be eligible for re-appointment beyond two terms.

Member

Member

Member

Member

Member

Member

Member

Member

Member
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(3) A member, other than ex-officio member may, at any time, by writing under his hand,
addressed to the Chairperson, resign from his office.

(4)  The non-official members shall receive such allowances for attending the meeting of
the Authority, as may be prescribed.
5. (1)  The Authority shall meet at such time, at such place and observe such rules of procedure
for conduct of meetings and transaction of business, as may be prescribed.

2) The Chairperson and in his absence, the Senior Vice-Chairperson shall preside over the
meetings of the Authority.

3) The quorum for a meeting shall be one-third of the total number of members.

6. The Authority shall perform the following functions, namely:-
(1) to survey and study pond, its boundaries and protected area;
(il)  to analyze water of pond for ascertaining its suitability for irrigation and other uses;

(ii1)  to take steps for regulation, control, protection, cleaning, beautification, conservation,
reclamation, regeneration, restoration and construction of pond;

(iv)  to make environmental impact assessment of pond;
(v)  to prepare integrated plan for development of pond and removal of encroachment;

(vi)  to promote community participation and awareness in cleaning, conservation, tourism
and beautification of pond by organizing awareness programmes, workshops and
seminars;

(vii) to develop infrastructure such as pumping machinery, channels and pipe systems for
utilization of pond water and effluent of sewage effluent treatment plants for the purpose
of irrigation;

(viii) any other function, as may be directed by the Government.

7. The Authority while performing its functions under this Act shall have the following powers,
namely:-

(i) to enter into pond land, green belt and catchment area to perform its functions;

(i)  to receive grants, donations, contributions and rents;

(iii)  to levy fee or charges;

(iv)  to receive Corporate Social Responsibility funds from private organizations;

(v)  to grant administrative approval for execution of projects;

(vi)  to release funds to village level committee on the recommendation of the district level
committee;

(vil) any other power, as may be assigned by the Government.
8. (1)  The Executive Vice-Chairperson shall give administrative approval to all project
estimates and accept tenders subject to concurrence of the Authority:

Provided that no such concurrence shall be necessary upto such amount, as may be
prescribed.

2) The Executive Vice-Chairperson shall exercise such other powers and perform such
other duties, as may be prescribed.

9. The Technical Advisor shall exercise the following powers and perform the following
functions, namely:-

i) to prepare proposals and project estimates for development of pond;

(i)  to prepare irrigation schemes from pond and sewage/effluent treatment plant and other
works connected thereto;

(iii)  to accord technical sanction to estimates after administrative approval of the project;
(iv)  to give technical advice to the Authority;

(v)  to monitor execution of schemes and works of the Authority;
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(vi) to authenticate such technical permissions, orders, notices and other documents of the
Authority, as may be prescribed;
(vii) to exercise control over such officers and officials of the Authority, as may be
prescribed.
10.  The Member Secretary shall exercise the following powers and perform the following duties, 1; owers Efmd
uties o
namely:- Member
Secretary.

(1) to carry into effect the resolutions of the Authority;
(ii))  to conduct affairs of the Authority;
(iii)  to draw and disburse monies out of the fund of the Authority as delegated to him;

(iv)  to authenticate such permissions, orders, decisions, notices and other documents, as
may be prescribed;

(v)  to exercise such other powers, discharge such other functions and perform such other
duties, as may be prescribed.

11. (1)  The organization of the Authority shall have establishment, engineering, accounts and
legal sections.

2) The Authority with the prior approval of the Government may appoint such officers
and staff, in such manner and with such qualifications and conditions of service, as may be
prescribed.

3) The Authority may recruit or engage officers and officials on deputation or through
contractual engagements, as it may deem necessary for discharge of its functions.

4 The Authority may get its works executed as deposit work from any other department
or organization of the State.

12. (1) The Government shall, by notification in the Official Gazette, constitute a committee
at each district level to be called the (name of district) District Consultation and
Monitoring Committee consisting of the following members, namely:-

(1) Minister ~ In-charge,  District  Grievances Chairperson
Committee

(i1) Chairperson, Zila Parishad Member

(iii) Mayors/Presidents of the concerned Member
Municipalities

(iv) Deputy Commissioner Member

v) Additional Deputy Commissioner-cum-CEO  Member
(District Rural Development Authority)

(vi) Superintending Engineer, Irrigation and Water Member
Resources Department

(vii) Superintending  Engineer,  Public =~ Health Member
Engineering Department

(viii)  District Development and Panchayat Officer Member

(ix) Deputy Director, Agriculture and Farmers’ Member
Welfare Department

x) District Horticulture Officer Member

(xi) District Forest Officer Member

(xii) District Fisheries Officer Member

Organizational
Structure of
Authority.

District
Consulation
and
Monitering
Committee.
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(xiii) Two persons from amongst experts/social workers Non-Official
in the field of environment, ecology or pond Members
development and conservation, to be appointed by
the Government

(xiv) District Pond Management Officer Member Secretary

(2)  The non-official members shall receive such allowances for attending the meetings of
the district level committee, as may be prescribed.

3) The tenure of the non-official members shall be for a period of two years and shall not
be eligible for re-appointment beyond two terms.

13.  The District Pond Management Officer shall exercise the following powers and perform the
following duties, namely:-

(1)  to give effect to the resolutions of the district level committee;

(i)  to conduct affairs of the district level committee;

(iii)  to monitor execution of schemes and works of the district level committee;

(iv)  to exercise control over the officers and officials of the district level committee;

(v)  toexercise such other powers and discharge such other functions and perform such other
duties, as may be prescribed.

14.  No person shall,-

(1) construct any structure on pond land, green belt and catchment area, occupy any pond
land or part thereof or cause any obstruction in the natural or normal course of inflow
or outflow of water into or from the pond on the upstream or down-stream without
permission of the Authority;

(i)  dump debris, municipal or industrial waste, mud or earth soil into and around pond,
green belt or catchment areas;

(iii))  discharge untreated municipal waste or industrial effluent into pond directly or
indirectly;

(iv)  construct roads, bridges or other structures within the pond area including the pond bund
without permission of the Authority;

(v)  breach bund, waste weir including lowering or raising the height of the waste weir from
its original height or remove fence, boundary stones or any hoarding or any sign board
erected by the Authority;

(vi)  do any other act which is detrimental, directly or indirectly to pond:

Provided that nothing in this Act shall prohibit the Authority to redefine water
uses of pond or treated effluent of sewage treatment plant or effluent treatment plant,
from time to time:

Provided further that the Authority may grant permission for any of the above
prohibited uses, in public interest with the prior concurrence of the Government.

15. (1) Notwithstanding anything contained in any State law, instrument or order, the
construction and development of pond with effect from the commencement of this Act shall, vest in
the Authority. No person shall undertake any activity, whatsoever, within the boundary of a pond
otherwise than in accordance with the permission granted by the Authority:

Provided that the Authority shall not grant any permission unless it is satisfied that such
permission shall not have adverse impact on construction and development of pond:

Provided further that the Government may, by order in writing, allow withdrawal and use of
the water of pond for the purposes for which it was withdrawn and used immediately before the
commencement of this Act to the extent such withdrawal does not affect adversely the conservation
and development of pond.
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(2)  Notwithstanding anything contained in any other State law, the Authority may direct
the Gram Panchayat or municipality to remove any building, structure or any other object of
obstruction within the protected area and pond land:

Provided that no building, structure or any other object of obstruction shall be
removed, without following such procedure, as may be prescribed.

16. (1)  The Government may, by notification in the Official Gazette, either suo-moto or on
the recommendation of the Authority, declare a geographical area, green belt or catchment area
around the pond to be a protected area.

(2)  Any person aggrieved by the notification under sub-section (1) may, within two
months from the date of publication of such notification in the Official Gazette, file his objections
or suggestions before the Government in such manner, as may be prescribed.

(3)  On the expiry of the period specified in sub-section (2), the Government may, after
considering the objections and suggestions received by it under sub-section (2), either withdraw or
modify the notification issued under sub-section (1) or reject the objections or suggestions, as the
case may be. The decision of the Government shall be final.

17. (1) The Authority shall be consulted at the time of preparation of spatial or development plan
of any area comprising a pond or protected area and no spatial or development plan in respect of
such area shall be approved or enforced without prior approval of the Authority.

(2)  No construction shall be undertaken in the protected area without obtaining prior
permission of the Authority. The Authority may grant permission in such manner, as may be
prescribed.

3) The Government may, by notification in the Official Gazette, either suo-moto on the
basis of information available with it or on the recommendation of the Authority, specify, such other
activities in the protected area, as it considers expedient for the construction and development of
pond, which shall be prohibited or be undertaken after obtaining prior permission of the Authority.

(4)  The Authority shall not grant any permission under sub-sections (2) or (3) if it is
satisfied that such permission is likely to have adverse impact on construction and development of
pond.

18. (1) When an offence under sections 14, 15 or 17 has been committed, any instrument,
implement, machinery, device, tool, boat, vehicle or any other material or object used in committing
any such offence, shall be seized by the Gram Panchayat or Municipality.

(2)  The Gram Panchayat or Municipality seizing any property, vehicle, material or object
under sub-section (1) shall place on them a mark indicating that the same has been so seized and
shall, as soon as may be, make a report of such seizure to the police station having jurisdiction to try
the offence on account of which the seizure is made.

19. (1) The Government may, if deemed necessary, constitute a village level committee to be
called (name of village) Pond and Waste Water Management Committee to carry out the
objects of this Act. The committee shall be headed by the Sarpanch and shall consist of village level
workers i.e. members from Village Water and Sanitation Committee (VWSC), Asha worker,
member of self-help group, Swachhta Doot, representative of farmers to be benefitted and other
volunteer social worker from village, as deemed fit.

(2) The district level committee shall review the achievements of village level committee.
20. Whoever contravenes the provisions of sections 14, 15 or 17 shall be liable for fine not
exceeding twenty-five thousand rupees or to imprisonment not exceeding three months or both
21.  Whoever,-

(1) obstructs the Gram Panchayat, Municipality, District Pond Management Officer or
any person acting under the orders or directions of the Authority, from exercising
powers, discharging function or performing duties under this Act or the rules made
thereunder; or

(il))  damages any work or property of the Authority; or
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(ii1)  destroys, pulls down, removes, injures or defaces any pillar, post or stake fixed in the
ground or any notice or other matter put up, inscribed or placed, by or under the
directions of the Authority,

shall be liable on conviction to a fine not exceeding ten thousand rupees or to imprisonment not
exceeding one month or both.

22.  Ifany person, who has been convicted of any offence under section 20 is again found guilty of
an offence involving a contravention of the same provision, shall on the second and on every
subsequent conviction be liable to a fine not exceeding fifty thousand rupees or to imprisonment not
exceeding six months or to both.

23.  Where an offence under this Act has been committed by a company or residents association,
every person who, at the time, the offence was committed was in charge of, and was responsible to
the conduct of the business of the company or residents association shall be deemed to be guilty of the
offence and shall be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this section shall, render any such person liable to any
punishment provided in this Act if he proves that the offence was committed without his knowledge.

Explanation.- For the purposes of this section “company” means any body corporate and includes a
firm or other association of individuals.

24. (1)  The fund of the Authority shall consist of the amount to be paid to it by the Government
and all other receipts by way of gift, grant, penalties, fee, user charges or otherwise and shall be
utilized for making payments and for performing its duties and discharging its functions under this
Act.

(2)  The Authority may receive Corporate Social Responsibility funds from private
organizations. The Authority may release funds to or receive funds from any other Department or any
organization of State for implementation of the scheme or programme as a deposit work in such
manner, as may be prescribed.

(3) The Authority may keep in saving or deposit account with any scheduled bank or
co-operative or other bank approved by the Government in this behalf, such sum of money out of its
fund, as it may determine and any money in excess of the said sum shall be invested in such manner,
as may be prescribed.

4) The accounts shall be operated in such manner and by such officer, as may be
prescribed.

25. (1)  The Authority shall maintain proper accounts and other relevant records and prepare an
annual statement of accounts including the balance sheet in such form and manner, as may be
prescribed.

2) The accounts of the Authority shall be subject to audit annually by the Accountant
General, Haryana and any expenditure incurred in connection with such audit shall be payable by the
Authority.

3) The Accountant General, Haryana and any person appointed by him in connection with
the audit of accounts of the Authority shall have the same rights, privileges and authority in connection
with such audit as the Accountant General, Haryana has in connection with the audit of the
Government accounts and in particular, shall have right to demand the production of books, accounts,
connected vouchers and other documents and papers and to inspect the office of the Authority.

(4)  The accounts of the Authority as certified by the Accountant General, Haryana or any
person appointed by him in this behalf together with the audit report thereon and an explanatory
memorandum on the action so taken or proposed to be taken shall be forwarded annually to the
Government and the Government shall cause a copy of the same to be laid before the State Legislature.

(5)  The Member Secretary shall cause the accounts of the Authority together with the audit
report and the explanatory memorandum to be placed on the website of the Authority after the report
has been laid before the State Legislature under sub-section(4).

26. (1) The Member Secretary shall prepare for every year a report of its activities during that
year and submit the annual report to the Government in such form and on or before such date, as may
be prescribed and the Government shall cause the report to be laid before the State Legislature.



HARYANA GOVT. GAZ., (EXTRA.), AUG. 16, 2018 (SRVN. 25, 1940 SAKA)

2611

(2)  The report referred to in sub-section (1) shall include an explanatory memorandum on
the status of implementation of the annual plan of action on relief measures, schemes implemented
alongwith gaps and shortfalls, if any, in implementation and reasons for such shortfall.

3) The Member Secretary shall cause the report together with the explanatory
memorandum to be placed on the website of the Authority after the report has been laid before the
State Legislature under sub-section (1).

27. (1) The Member Secretary shall submit, in such form and manner and at such time every
year, as may be prescribed, a budget in respect of the financial year next ensuing , showing the
estimated receipts and disbursement of the Authority.

(2)  The Authority shall, subject to such modifications and revisions, as it may decide,
approve the budget submitted under sub-section (1).

(3)  The budget as modified or revised by the Authority shall be forwarded to the
Government alongwith such number of authenticated copies, as may be required by the Government
and the Government shall cause the report to be laid before the State Legislature.

(4)  The Member Secretary shall cause the budget as modified or revised by the Authority,
to be placed on the website of the Authority after the report has been laid before the State Legislature
under sub-section (3).

28.  The Chairperson, the Senior Vice-Chairperson, the Executive Vice-Chairperson, Technical
Advisor, Member Secretary, Members, officers and other employees of the Authority and every
other officer exercising any of the powers conferred by this Act or the rules made thereunder shall
be deemed to be a public servant within the meaning of section 21 of the Indian Penal Code, 1860
(Central Act 45 of 1860).

29.  No suit, prosecution or other legal proceeding shall lie against any person for anything which
is in good faith done or intended to be done under this Act or any rule made thereunder.

30. (1) The provisions of this Act shall have effect notwithstanding anything inconsistent
therewith contained in any other State law for the time being in force.

2) The provisions of this Act shall be in addition to and not in derogation of the provisions
of any other law for the time being in force.

31. (1)  If any difficulties arise in giving effect to the provisions of this Act, the Government
may, by order published in the Official Gazette, make such provision, not inconsistent with the
provisions of this Act, as appear to it to be necessary or expedient for removing the difficulties:

Provided that no order shall be made under this section after the expiry of two years
from the date of commencement of this Act.

2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislature.

32. Nothing in this Act shall restrict or be construed as restricting any religious rights of any
section of the society in respect of a pond having religious importance.

33. The Government may issue administrative orders and guidelines not inconsistent with the
provisions of this Act to carry out the objects of this Act until the rules are made.

34. (1) The Government may, by notification after previous publication, make rules to carry
out any or all the purposes of this Act.

(2)  Inparticular and without prejudice to the generality of the foregoing power, such rules
may provide for all or any of the following, matters, namely:-

(1) salary, allowances and other conditions of service for the Executive Vice-
Chairperson of the Authority;

(i)  salary, allowances and other conditions of service for the Technical Advisor;
(iii)  salary, allowances and other conditions of service for the Member Secretary;
(iv)  allowance to be paid to non-official members for attending meeting;

(v)  procedure for conduct of business at the meeting of the Authority;

Budget.

Officers to be
public serrvants.

Protection of
action taken in
good faith.

Effect of other
laws.

Power to
remove
difficulties.

Saving of
religious rights.

Transitory
provisions.

Power to make
rules.



2612 HARYANA GOVT. GAZ., (EXTRA.), AUG. 16, 2018 (SRVN. 25, 1940 SAKA)

(vi)  the amount upto which the Executive Vice-Chairperson shall have the power to
administratively approve the project estimates and accept tenders without
concurrence of the Authority;

(vii) such other powers as may be exercised by the Executive Vice-Chairperson;

(viii) powers of the Technical Advisor to exercise control over the officers and
officials of the Authority;

(ix) powers of the Technical Advisor to authenticate by his signatures all technical
permissions, orders, notices and other documents of the Authority;

(x) powers of the Member Secretary to authenticate by his signatures all
permissions, orders, decisions, notices and other documents of the Authority;

(xi) powers of the Member Secretary to exercise other powers and discharge other
functions and perform other duties of the Authority;

(xii) manner, qualifications and conditions of service of officers and staff of the
Authority;

(xiii) the allowances of non-official members of the district level committee for
attending the meeting;

(xiv) other powers, functions and duties of the District Pond Management Officer;

(xv) the procedure to be followed for removing buildings, structure or any other
object of obstruction;

(xvi) the manner for filing objections or suggestions declaring pond boundaries and
protected area;

(xvii) the manner for obtaining prior permission for undertaking construction in the
protected area;

(xviii) the manner to release or receive funds from any other department or any other
organization of Government for implementation of scheme or programme as a
deposit work;

(xix) the manner for investment of excess funds with the Authority;

(xx) manner for operation of accounts;

(xxi) the form and manner for maintaining proper accounts and other records and for
preparation of annual statement of accounts of the Authority;

(xxii) the form and manner for preparation of annual report of full accounts of activities
of the Authority;

(xxiii) the form and the date for submission of annual report;

(xxiv) the form, manner and time for preparation of budget;

(xxv) any other matter which has to be or may be prescribed.

(3)  Every rule made under this Act shall be laid down, as soon as may be possible, before
the State Legislature.
iipizzl and 35. (1) The Haryana Pond and Waste Water Management Authority Ordinance, 2018 (Haryana

Ordinance No.4 of 2018), is hereby repealed.

2

Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

Ponds have been an integral part of Indian life style and culture since ancient times. Ponds were dug and
maintained by the communities. Governments have always supported the community efforts in this regard. However,
over the years a large number of different Departments of Government have become responsible for different activities
relating to maintenance of ponds.

In Haryana, there are large number of ponds which have been traditional source of surface water storage, ground
water augmentation, irrigation, domestic and drinking water and rural industries. Large number of these ponds have
become non-functional due to encroachment, destruction or any other reason.Destruction of ponds has lead to acute
shortage of water and rapid depletion of ground water and thereby affecting local availability of water for irrigation,
besides affecting aquatic flora and fauna and accordingly there is an urgent need for protection, conservation,
development, redevelopment and rejuvenation of Ponds by a Single Authority.

Due to introduction water supply system in villages, dirty water is being generated in large quantity and this dirty
water is being discharged into large number of ponds making their water unfit for cattle consumption and other uses.
Treated effluent from sewage treatment plants/effluent treatment plants from towns and other waste water is either
being discharged in open spaces or into the existing drains causing environmental pollution in the absence of necessary
infrastructure for use of this water for irrigation and other purposes thereby reducing stress on ground water exploitation.

It is, therefore, expedient to provide for establishment of “The Haryana Pond and Waste Water Management
Authority” having necessary powers and functions to achieve the object of development, protection, rejuvenation,
conservation, construction & management; utilization of pond water for irrigation wherever required and utilization of
treated effluent of sewage treatment plants/ effluent treatment plants for the purpose of irrigation and other uses.

MANOHAL LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 16th August, 2018. Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION
Under Section 34 of the bill the power has been delegated to the Government to make rules under this Act.

Hence, the memorandum regarding delegated legislation as required rule 126 of the Rule of the Procedure and Conduct
of Business of the Haryana Legislative Assembly is enclosed.
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At A, S fafzd @ Sy, # fSuifie 9@ & w5 # Ao 97 BRisH @& drafaad @ forg
I & fHer e fdTT A feefl e @1 AR SR a1 & und R Adhar ¥ |

(@) uT¥reRYr, sHa M § | U geRIR, S I SrEuiiRa &, [T s d@ a1
39 A SReR g1 IrgAIfRT fdl WeaRl a1 o=y d&% # 99 a1 5T ol | g Hadl ©
3R Sad geRIfY W AfaRad &g Wl W Oy, o fafka &1 g, & g & Srgey |

(4) <9 U AT A qen U AR, i fafed fhar Sy, gRT wEnferd fhe Sme |

25. (1) Ui U uwg qem Afa, o fafkd fee o], § Sfua o ek e gETa
RBTS IT IWT R FAT—U3 A @l Bl arfies [GaRoN TR BT |

2 UIERT & o, FETEIdR, ERA0T A Uiy Fukien & 3readd g iR O
HOETT & T H ST BIS @Y UGN §RT IAarg 81T |

(3) HETCIRETBR, BRAON 3R UG & olkdl & FUE & oo H 9 g Fgad
e cafadd &1 Of AwRIe @ ey H 81 MeR, fIRMeR iR WfdeR 8 S AgelaaR,
BRITOM BT TRBRI oAl B FURIET & Gy H & AR ARy, gl oikdl, T dieeri
3R 3 XS 3R UURI BT U B DI ART IR WSO & HIATAI BT RIS PR
BT JRBR BT |

(4) wETEBR, sRATT A1 39 M 9 g Mygad R afed gRT gen ywiford
ITAROT & oRdl & - S8 IR Fudler Rurd iR 39 UBR & 18 a1 fhy oM & forg
IRATfAT HRATS TR ARATHD S99 IRBR BT Ufd I AT ST IR TRAR IHDT Ul I
faurvsd & S IEaTg |

(6) WS WfUd, SWRT (@) & 3T Ty furmrsa & 9w RUE @ & 419,
YIfARoT & oRdl & AI—ar Guvlel Ru iR IRATdHd SuE UIIdRl &) d9drse W)
ST |

26. (1) << dfgg, 98¢ af @ forv S9 af & SRM & 78 ot @ Rad TR
BT 3R TRHR DI qies RAC T gy H 3R w1 fafy, o fafeq &1 <, &1 a7 & 4@

AT AR ARPR, T [ervse & =y RUIc Rgamg |

@) Swrr (1) § fAfds Rur & wed Surl, srifad o 78 RN R HRAg o
qIf¥e @ & BRI 3R BRI H =Rl d2T Hiaal, afe dis &, R T &0 &
oy Rl @ TRl R ARETEHS SU A BRI |

@) WS Wfyd, SR (1) & A Iy furmrsa & 9w RUE @9 & 419,
IR @7 dqarge R RUIE & A1I—W1 ARATHS M9 SeTargiT |

27. (1) 9cw U9, 9d¢ a9 0 wHu SR OfT # iR v vy wR, o fafka feen <y,
UTRIROT 1 SIATT Ul ofiR SRl &1 =1 §U AN ofgadi fo af & weer
goIe URId B |

(2) UIREreRY IU—oRT (1) & 9 UK doie, V4 SURRYI AR GARIEvl & 3fedel,
ST g fafreed e, &1 STgHIeT H |

(3)  UIReRYT gIRT JT IUTARG AR GARIET aofc STrgIora ufaai @ Ui s, i
TRGR gRT 3ufera &f, 9fed IRGR &1 T farar S iR WRaeR, Rurd o I fauraves
P FRIRI IGATH |

(4) wow dfva, SU-uRT (3) @ fF Iy fduraved & W@ Rud @ & 419,
UTEIROT GIRT JAT IUTIRGT AAdT GARIET IoIe UTHHROT Bl dqaISe R SAdTgT |

28.  UIIBROT BT Iee], IR SURTE], BIRIGNI SURIE], dh-dl AdEhR, e wAfd,
TSR, ARNHRT TAT T HHAN AT 349 AATIH a7 398 M= 99710 U 941 gRT U
sl wIfaaal &1 TRIRT SRA aTell UAd 31T AIHRT IR S0S Wfadl, 1860 (1860 &I dwld
AT 45) B GRT 21 B 1t B WA A AIH  ©T H AT ST |
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29. 9 IR A1 g9 A q9Y U B FRH & oef| AeWagde @ g A1 @l
Gﬁiﬁmwﬁﬁwwfﬁmwa@ﬂiﬁmmﬂﬁm AT AT I

fafSres FrdarEY T 8 FH I |
30. (1) 39 W & Iue dogHa o] fhl o v fafyr /& 3 fd 9 @
I BT gY I, T B |

2 39 IfRfm & SyTy doaHa o] fH o= fafy & Sueli & aifaRed &
TqAT YTHRT H T BT |
3. (1) It 39 faffam & Suael &I U9 §9 <9 H BIs BioAg S Bl &, ar

IRBR, ST7 H THIRT MY gRI, 39 ARTIH & SuUG= I IRITT U UG HR gl
2, Ol 3 PSS R e & foIy 3mawasds a7 = gaid &

WY 39 ARH & URY B B Al ¥ Q1 9Y B I @ 9. 39 °gRT b e

Prg WY ey Tt fhar ST |
@) 399 & i fhar T TR oSy, $9d Y O & uvanq, gurefe, s

faeTied & W QT ST |

32. =9 3R H & Bis O 91d, a1 T8 arot fhed) drelie & W § A & )
T & fhsl affie JATERT BT gfdewr T8l &7 A7 W) U & w9y § 3 A8 o

ST |

33, WK, 99 d% A T8 991 9 & 99 ddb 39 ARRE & I DI Hraffad
BT B 39 AT & UGl | SR ULMAMG M qAT ANTeeid Rigrd SR &)

Jhel 2 |

34, (1) PR Q4 UPRE & 918 AEGAT gRI, 39 JARE & bl a1 |1 TdroHl
BT BRI B & fog Fraw a7 w6 2|

(2) fafredar 3R yaoml oifdd @ @muedT R ufdga uwE Sre fo=r, fFafoRRaa
|l a1 fo=l Amal & forw U FEl | Sueey fhy o |wad ©, i —

)

(if)
(i)
(iv)

v)
(vi)

(vii)

(viii)

(xii)

UIRIHRYT & HRIGRI IUrRdel & dad, el a1 HaT &I =T 27d;
THTD! AATRHR & I+, Jdi ql HAdT dF =T 0al:

e Afgd & 9a+, Wedl 9T |aT @ 3 vl

I8 # SURYA BF & fog IR—IRHNT FaRT BT YIae Y S arel
el

UTRIARoT B 966 & HRAR HaTad & forg yfear,

IR, T d% BRIGR IUTT BT UTRIBRT BT e & &1 gRIATST
I BT TR ARG o d MfIeg WieR &7 o wfd snfl;
Ul 3 WIfaai, S SRiGRNT SuTedel gRT WA &1 ST

YIRIART & ARHIRGT T HHaRAl w30 @9 & fog awian
AATEBR BT it

UIfBROT 1 T Tl TIq, e, Al oI 3= qxardsil &l
THATD! AARHR & BXIER gRT ATHIT dxe1 & forw S wrfaaa;

IfdRoT @ |l wgfoal, smee, fafe=al, ifewl den o= S
P oI AT B SHIER gRT JAYATOT B & forv SFHT wfaaan;

UIEAROT P13 AR BT YANT B TAT A BT BT A8 DA
TAT T HAAT BT YT B B oI FSI Ao P LAl

TIROT & JAABTRIT qAT HHAMRG B a1 dI A, AFFAG q2=qT Bl
<

AIYdS DBl
TS RATS &

fory <veror |

=g faferat &1
YT |

EOCHIERINCN
PR BT AT |

e TR
B A |

SRR SR |

IBRLEERIE
P e |



2624 HARYANA GOVT. GAZ., (EXTRA.), AUG. 16, 2018 (SRVN. 25, 1940 SAKA)
(xiii) Y@l # SuRud 8F & fov Rien Wi afifd & IR—Wwar i &
el
(xiv) 7ol dreTe yevee ABRT Bl =y WARTdl, Sl T He;
(xv) arem & foedl fmfor, ke a1 {6l oy a¥g @1 g¢M & forg orueE o
el wfomar;
(xvi) T B URAHTAT Tor ME &5 "I w1 & oy el 1 gemai bl
TRR B DI AT
(xvii) f&ra e H AfFmor B & forg qd Wi ura -+ & forg A
(xviii) fEuTivte &R & wu # AT A1 UMW & HRIEIH & ol WRAR &
g T a1 foeft o=y e &1 Al IR & a1 | U B &
ISR
(xix) UTfr@=or @ faRaa ffeat &1 faer &= & fog Af
(xx) ol & Hared @ forg Af;
(xxi) UTRIGRUT & oIEl qT = Mol & 3ferd I@REa & forg qor ol ot
e fIarol IR & & forg gy der A
(xxii) iR @& fafaftet & et ol @ affe R IR &1 & forg
Ry qer fa;
(xxiii) @i RuId wRgd &1 & forq u=eu qerr fafey;
(xxiv) goTc IR &= & oIy u=ey, Afa Torm a+;
(xxv) 3T I AMa, St fafed foar S @ ar fasar s |adr 2
39 fAf M & ef| a9 T uRde fH, gy e, s fuered &
T AT AT |
foveer e ERATO qTATd TAT ST Y= UTIBROT AT, 2018 (2018 BT ERATOM AT
angfe | T 4), 3P gRI, PRI fbar i € |

W fRET & Bld gU A, Sad JARY b IET DI TS Dls a1 AT Bl TS By

PRATE, 39 AT & T B TS BIS 910 AT DI TS BIS HIRATS AT ST |
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Il qAT BRI BT fqaRor

R I W A IRA Siidd el T Sl & 3= 41T 2 & | WS §RT died @l qo
RIS T S o | WRPRI 1 W 59 WY H YEI P YA BT A qRfA fhan € | oy, o aul |
Tgd I AT IRBRT f[A9RT Tl & EREE ¥ FEd [ srieadl & fofg Jiar 9+ 2 |

BRIV 5 H 950 91 §&AT ¥ qT9 8 Sifs Ads ol HUSR, qolel daeH, Riars, ave] a1 Uasiel a1 JmioT
SN BT IRERFIT AT 8T & | 984 3 ATel1d ATCIshAvl, fIamer qorm fhfl o/ BIRoN & SR AfBATeN 8 7Y & | dArelmal
@ SIfTHHAYT T HER & PRV STl D 9N HHI TAT qoiel WR A daal F FH 81 I8 2| 9 P STeig a=wafa qor
S Si<g UIfad 8F @ Arr—arel Riars @ foy Sa @l I Sueerar ¥ yifad el € | Sfoly Tdhel UTfIasel ga]
TATATEl BT JReT, TReToT, B, BT T SRIGS B B R AL 2 |

M H STt MYt YoTell & W & HIROT I U 9gd g1 A H Iq+ B & © ey arerat §
Bled & BRI IAGT Ul TR & G TAT I WA & AIF A6l 3| R H Ad Wl SUAR |IS |
SURT STt T 31 Al uaref a1 a1 Yol =l # a1 ferw= $91 # ggmn o1 @1 € e Ri=E & forg
T U @ TANT B STad IqAREAT B HH B HROT GITRUT YGEOT B 8T & TAT SHD §RT 1 JAST
% folg Y[oTel SUINT WR TA1d BT HH AT & |

SAfTY ATeral & fAd 9 @] YR, HRIThed, TRef0T, A0 TT Yawe Ud SUANT & gl &l 1T
PR B folg, savad Wl T BT & Wi ERATN A TAT JURME STl Y= UTIBROT” PHI RITIT
PR BT UIAHT BRAT AAS © | TAT S8l Pel IUPI SUAR ATeIH 8, SUART B qAT Ad—oTdl IUAR

da=it @ ygfd SuaiRa ot &1 Riwrg aReoq & forg fear o wa |

HATER e,
g H=41, R |

ELSIESE 3RO B0 e,
feT® 16 IR, 2018. e |
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faeme @ TR & TR § S
39 AR B ORI 34 B de8d H 9 B U WRAR BT AR Fiar A7 8 | g9fery sRarom
faem o & gfhar 9 Faras & 99 126 & ©7 H 9T Aol T 2

56474—H.V.S.—H.G.P., Chd.



